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IN THE. CENTRAL ACMINISTRATIVE TRIBUNAL : HMDERABAD BENCH

AT HYDERABALD
ok

O.A. 1308/93. : Dt.ef Decisien: 18-~11-96,

Ch. Sanjeev .. Applicant.

Vs.

The Chief Cemmissiener ef

Inceme Tax, Andhra Pradesh,

Avakar Bhavan, Basheerbagh,

Hyderabad. <+ Respendent.

O

Ceuncsel fer the Applicant t Mr. G.V.R.S.Vara Prasad

Counsel fer the Respendent® : Mr.V.Rajeswara Rae fer
. i Mr.N.V.Ramani, Addl.chC.

CORAM
THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)

THE HON®BLE SHRI B.S5, JAI PARAMESHWAR : MEMBER (JUDL.)
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'~ ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.G.V.R.S.Vara Ppasad, learmed coumsel for the
applicant and Mr.V,Rajeswara Rao for Mr.N,V.,Ramara, learmed

counsel for the respondents,

2. , This CA is filed fer settimg aside the meme Ne.351/Estt/
199394 dated 4-6-93 (Amnexure-I)] ef the respemdents ip C.R.Ne.
351/Estt/1993-94 whereby the féépondents refused te 1ntérfefe

with the sepierity fixed ip regard te the reppesentatioens eof
the‘applicant by helding it as highly illegal, Srbitrary and
centrery te the ratie iaid dewn by the Apex.Court and fer 3
censeqnential directien te the respondeﬁts te revise his senierity
inm the cadre of Inceme Tax Inspecter witheut reference te the

date of co.firmaéien.

3. It is stated that the respendents have filed S&P in OA.

Ne, 381/92 and bagch jgaimst the aerder eof this Tribungl datpé
28-07-93 relyéngfounﬁha-OAvbovéaéf%EP‘ These appealéZEiﬁ_)admitted
in SLP Ne.4%46 te 4949/94 Aagted 08~03=94 by the Apex Ceurt. It

is aisofstated tha£ the erders eof this Tribumal in OA,381/92 and
batch haswbeen'Stayed. In view of the abeve, the learned counsél
for the respendents submitted that thg\OA can be dispesed eof after

the SLP is dispesed of by the Apex Ceurt.

4, This i8 5 1993 caee. fence keeping it pemding till the
dispesal ef thé SiP by the Apex Ceurt is net censidered essential.
Hewever this application can be dispesed of te grant the benefit
te the applicant if he is similarly placeé as the applicanﬁi}n
OA.381/92 and batch en the basis ef the erders te be passed by
the Apex Ceurt in the SLP referred te abeve, The learned ceunsel

fer. the respendents submitted that he has ne ebjectien te that

ceurse of zctien.



S In view of the abeve, the fellewing directien is given:-
If the applicant im this OA is similarly placeé as the
neéessary relief te be erdered by the Apex Ceurt im the SLP

referred te abeve, In case the erders te be passed by the

respendents xux ofganisatitn is geing te be adverse//te the

" applicant after the dispesal &f the SLP by the Apex Ceurt the

aﬁplicant is‘free to appreach this Tribumal by filimg 3 fresh

CA under sectien 19 of the A,T.Act, 1985, Ne cests.
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Dated : The 18th Nov, _1996. ey ey sires (T
(Dictated Im the Open Ceurt) 21T :
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Typed By ' Chewkad By
Compared by ' Apprcved by

THE CENTRAL ADMINISTRATIVE TRISUNAL
HYDER4BAD BENCH HYDERABAD

THE HON'BLEZ SHRI R.RANGARAFAN: fM(4)
i st l 735 jg.-lfw"f‘y‘_@@/ .

- DATED: /27///4{
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ALL OUED

—0TSPOSED OF LITH DIRSCTIONS
DISMISSED _ | &
DISMIB3ED AS WITHDRAWN e
LADZRBD/REIZCTED

ORDER A5 T3 COSTS.
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